7397 Re. Point

Shri S. M. Banerjee: How can I
give you the point of order? A point
of order is not a document.

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): Shri Satva Narayan Sinha is
not well. He will make a statement
at 5 o'clock today.

DPr. L. M. Singhvi (Jodhpur)
rose—

Shri Tridib Kumar Chaudhuri
{Berhampur): Sir, we have not been

able to hear what the Minister an-
nounced just now.

Mr. Deputy-Speaker: He is making
the statement at 5 o'clock about the
business for the next week. He is not
well and he is consulting the other
ministries about the important work
to be taken up in the rest of the ses-
sion. S0, he will make the state-
ment at 5 o'clock.
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12.22 hrs.
RE: POINT OF ORDER

I am sorry,
House.

Mr. Deputy-Speaker:
Shri Bagri is disobeying the
Please sit down.

Shri S. M. Banerjee (Kanpur): Sir,
T rise on a point of order,

Shri Raghunath Singh (Varanasi):
There is no business before the House,
How can there be a point of order!

Shri 5. M. Banerjee: I am coming
to that, e
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Shri Raghunath Singh: On what
basis?

ot 7y fom@ () : swEm
Ry, Y §eg W {9
IF & WAL 2 TE AT T4 OF AT
HqEEG AIAT ATAZ ATF ATET 4 FC @
FA WA F A9 A% &7 @

IH GAAT /T FHAAT TR |

=t Ty fag - JF wy A #
& AW A g '

Shri S. M, Banerjee: My point of
order is under rule 376(1), It says:—

“A point of order shall relate
to the interpretation or enforce-
ment of these rules”.

I am not saying anything about the
business of the House but about the
interpretation of the rules. Under
rule 197 which deals with calling-
attention notices, you will kindly rea-
lise, Sir, that a calling-attention notice
can be tabled only on three or four
conditions which I do not want to
read because you know them better
than me, The calling-attention notice
which Shri Bagri has given refers to
a particular matter, of the arrest of
500, 600 or 300 of the starving gold-
smiths daily outside Parliament House
and that has been rejected on grounds
which are not known to us. My point
of order is whether a calling-attention
notice which relates to an urgent
matter of public importance, which re-
lates to an immediate occurrence,
which relates to 3 matter which deals
with the Centre, could be rejected so
cursorily. A solemn assurance as
given by the Finance Minister and

by the Prime Minister 1n this
House .
Mr. Deputy-Speaker: Please read

rule 197(1).

Shri S. M. Banerjee: I know, the
Speaker has the discretion but my
point of order is under what rule. ...
(Interruption).
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Shri Madhu Limaye: The discre
tion should be properly and reason-
ably used.... (Interruption).

Mr. Deputy-Speaker: We cannot
go like this, four people standing at
the same time.

Shri §. M. Banerjee: Kindly .llow
me to complete it. I am completing
it within half a minute. I bow to
your ruling. You have an inherent
discretion, an inherent right,

Shri Madhu Limaye: Not unfetter-
ed.

Shri S§. M, Bamerjee: Since this
matter is directly connected with the
Centre and an assurance was given
not only by a Minister or Cabinet
Minister but by the Prime Minister
herself that they would be released
and that she would consider sympathe-
tically their release, instead of releas-
ing them they are tortuously being
arrested daily. If this continues, I
do not know what will happen in this
country. It is not a matter of gold-
smiths alone, The entire counry’s
sympathy is with the goldsmiths. I
will request yau to ask the Prime
Minister to fulfil her promise,

Mr. Deputy-Speaker: A calling-
attention notice can come up before
the House only with the consent of
the Speaker. The Speaker has disal-
loweqd it. There is no point of order.
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Shri Dinen Bhattacharya (Seram-
pur): I want to make a submission.
About two lakh plantation workers are
on strike in West Bengal; the Police
had fired on them and one person has
been killed. On that a call-attention
notice was given to you It iz my
humble submission that the Minister
may make a statement on the situa-
tion in the plantation area in West
Bengal,

Shri Hari Vishnu Kamath (Hoshan-
gabad): I rise on a point of order.
They have made a submission and
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yvou have said—and rightly so—that
a call-attention notice can be taken
up only with the permission of the
Speaker. But the Speaker has assur-
ed this House times without number
during this session and earlier sessiong
also that a call-attention notice, if
it is to be effective, if it has to have
its impact must be taken up in the
House within two days of its being
given notice of,

May I invite your attention to the
fact, to the very regrettable fact that
it was on Monday—if my memory
serves me aright—that T and some of
my other colleagues gave a call-
attention notice on the reported
dumping of imported rice intp the sea
at Cochin Port because j; was not fit
for human consumption. Even today I
was told by the Lobby Assistant that
it was under consideration. The
Minister is sitting pretty on this. He
should be taken to task.

Mr. Deputy-Speaker:
that,

We shall see
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Mr. Deputy-Speaker: He
please sit down,
Shri 8. M. Banerjee: Why don't you
ask the Minister to make a statement?

may

Mr. Depuiy-Speaker: Please sit
down,

Dr. Singhvi:

Dr. L. M. Singhvi  (Jodhpur): I

wish to express the concern of this
House and of myself about the long
absence of Mr. Nath Pai. 1 should
like to know from the Chairman of
the Committee as to what is the state
of his health at present, where he is
hospitalised and when he is likely to
recover from his present illness and
come back to this House,

Mr, Deputy-Speaker: Any infor-
mation, Mr. Khadilkar?
Shri Khadilkar (Khed): From

Mr. Nath Pai's communication that we
have received, it appears that he has
been advised to remain in the hospi-
tal for some more days.
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Mr, Deputy-Speaker: That will
some up later when the House has to

grant the permission,
Mr. Siddhanti.

1828 hrs.

MOTION RE: SITUATION ON
INDIA-PAKISTAN BORDERS
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“I can only give broad indica-
cations.” )

T

“Since the period of Indo-Pakis-
tan conflict in September, 1965,
Pakistan has been making all-out
efforts to increase its armed
strength.”

Then:

“New fixed defences are being
constructed and others improwved.
Ordnance factories are being get
wp and expanded.”

“Pakistan has also obtained
assistance of one or two other
countries for the supply of arms
and equipment.”
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